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vibUmm o m  ffwihyr h  v.r.

ant. Shn Bu Jo* Fandey:
Sfcrt H mq WUhlMll:

WU1 the Minister of hi^tar m i  
■ efoMIH. th *  be pleased to state:

( i )  the number and nature of 
vigilance cues pending against the 
ottcers in U.P. Regional Office of the 
Rehabilitation Department at Luck­
now;

(b) the number and ..nature of 
Police Mid C.IJJ. cases pending 
qpainst the Officers of the said Office;
•M

(c) the action taken or proposed to 
t o  taken against the defaulting 
officers*

The Ktnlater of State in Uw Mlnia- 
*ry o f U bosr, Employment and 
Bekabilitatlon (Shri L N. Mishra): 
<■) Five <8).

(i) Destruction of documents i
(>i) Unauthorised transfer of

evacuee properties 3
fill) Fraudulent issue of salr

eertiilcate 1

S
(b) 7 S.P.E.IC.I.D. cases. These 

cases relate to alleged irregular dls- 
hursementladjustment of compensa­
tion, disposal of properties in a 
ftaudulent manner, and forgery.

<c) As regards 5 cases mentioned 
again* (a), charge sheets have been 
served on the defaulting officer) 
oO d tb  and the enquiries are in pro­
gress. Of the 7 S.P.K.IC.t.D. cases 
stated against (b), prosecution baa 
been launched by the S.P.X. in one 
case In the coiraetent Court and the 
case la sub-Judice. In the remaining 
f  coses the Investigations are in pro­
gress.
Q m l-rta a u m K  States of M ik lU - 

tatto* Dopfwtaiwst m u w  
f M l  Iktl Satjoe faadey:

SW  I t a i  BambhaU:
WiU the Minister of l  abonr and 

Aatafepitaktlan bo plaaaed to state:
<•> the u q A a r pi m U t f M  work- 

*a« tn the vr. fictional Oam.

Lucknow of the BohaUUtatlon O l- 
parfment;

(b) the number of employees who 
have been granted q.uaa<-permanent 
status; *

(c) the number of employees r̂fce 
have not been granted this status and 
the reasons tfcarator;1

(d) the number oX cases in which 
quasi permanent' status wait oit»c* 
granted and then withdrawn; and

(e) the circumstance, rules and 
instructions on the basis of which 
this status hsa been withdrawn?

The Minister o f State In the Minis­
try of labonr, « u »oja s—l aa« 
BehabilttaUea (H ut 1 . N. W shist:
(a) 101.

(b) 83.
(c ) Eighteen (18).

Unlit 3
Unripe a
Under Consideration 13

(d) One.
(e) The official concerned was 

wrongly declared qttasi-permanent in 
the grade of post which he held in 
another office prior to his appoint­
ment in the office ot the Regional 
Settlement Commissioner, Lucknow. 
His Quasi-permanent status In that 
grade was cancelled in consultation 
with the Ministry of Home Affairs. 
He has since been declared quasi- 
permanent in the post in higher 
grade to which he was appointed fw 
the office of the Regional Settlement 
Commissioner, Lucknow « n d «  
provisions o f Central Clvtt Services 
(Temporary Service) Rules.
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